I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 3088 OF 2004

State of Meghal aya & Anr. .. Appel | ant (s)
Ver sus
Union of India & Os. .. Respondent (s)
W TH
ClVIL APPEAL NO. 3090 CF 2004
ClVIL APPEAL NO. 3089 COF 2004
ClVIL APPEAL NO. 6155 OF 2004
ClVIL APPEAL NOS. 5835-5839 OF 2004
W TH
CONTEMPT PETITION (C) NO. 593-597 COF 2004

I'N
Cl VIL APPEAL NOS. 5835-5839 of 2004
ORDER

L APPEAL NO. 3088 OF 2004 AND
L APPEAL NO. 3090 of 2004

Cl VI

Cl VI
Dr. A°M Singhvi, |earned senior counse

appearing for the appellants, on instructions,

seeks permi ssion of this Court to withdraw the
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Char anj eet Kaur
Date: 2014.07.11

civil appeal s with liberty to question t he
16:59:56 | ST
Reason:
validity or ot herw se of t he Keral a Paper
2
Lotteries (Regul at i on) Rul es, 2005, for short

("the Rules, 2005").

Per m ssion sought for is granted and the

appeal s are di sposed of as wi thdrawn.

Li berty is reserved to the appellants, if

t hey SO desire, to question t he validity or



ot herw se of t he Rul es, 2005, bef ore

appropriate forum

We clarify that we have not expressed any
opi nion on the request so nade by | earned Seni or
Counsel
ClVIL APPEAL NO. 3089 of 2004
AND CI VIL APPEAL NO. 6155 OF 2004

These civil appeals are directed agai nst
the conmon judgnent and order passed by the High

Court of Kerala in a batch of wit petitions

wherei n t he appel I ants had quest i oned
3

validity or otherwi se of sub-Rule 3 of Rule 24

of t he Keral a State Lotteries
Lotteries (Regulation) Rules, 2003 (for short,
"the 2003 Rules") and the public notice dated
08.11. 2003 i ssued by Director

Lotteries, Kerela.

Duri ng t he pendency of
appeal s, the State of Kerala has repeal ed the
2003 Rul es by Ker al a Paper

(Regul ation) Rules, 2005.

The expl anat ory not e
Notification No. GO (P) NO 65/2005/ TD dated

20. 04. 2005, read as under

"Expl anat ory Note

(This does not form part
of the notification, but is
i nt ended to indicate its
general purport).
4

an

t he

and Onl i ne

of State
t hese ci Vi
Lotteries
appended by



As per GO (P) 11/05/TD
dated 27-1-2005 published as
S RO No. 73/05 in the Kerala
Gazette Extraordinary No. 169
dated 27-1-2005 the State of
Keral a was declared a Lottery
Free Zone. Accordingly the
Keral a State Lotteries
(Regul ati on) Rules, 2003 was
repeal ed as per G O (P)

12/ 05/ TD dat ed 27-1-2005
published as SSR O No. 74/05
in t he Ker al a Gazette

Extraordi nary dated 27-01-2005.
Now Government has decided to
restore Paper Lottery conducted
by it and to continue the ban

on On-Line Lotteries. Rul es
have to be issued for the
conduct of State Lottery.

Thi s notification is
intended to achi eve the above
pur pose. "

Since 2003 Rul es have been repealed, in

our view, as of now nothing survives in these

appeal s for our consi deration and deci si on

Ther ef or e, t hese appeal s are di sposed of

havi ng becomre infructuous.

Cl VI L APPEAL NOCS. 5835-5839 CF 2014

Shri C. A. Sundaram | earned senior counse
for the appellant No.1l seeks pernission of this
Court to withdraw the Civil Appeals with |iberty
to approach t he Hi gh Court by
appropriate petition, if, for any reason, the
respondent s- herein i nvoke Secti on
Lotteries (Regul ati on) Act,

contraventi on of Section 4 of the Act.

Per m ssi on sought for is granted.
a petitionis filed within a reasonable tine,

t he Hi gh Court woul d consi der t he

as

filing an

7 of t he

1998 for

I f such

sane in



accordance with |l aw w t hout being influenced by

t he observati ons made in Wit Petition

(O No. 16221 of 2004, disposed of on 16.08.2004.

The civil appeal s are di sposed
accordi ngly.
CONTEMPT PETITION (C) NO. 593-597 OF 2004

IN ClVIL APPEAL NOS. 5835-5839 OF 2004
6

In view of t he order passed in Gi vi
Appeal Nos. 5835- 5839 of 2004, t he Cont enpt
Petitions are al so di sposed of.

O dered accordingly.

.................... J.
[ H L. DATTU ]
.................... J.
[ RK AGRAVAL ]
.................... J.
[ ARUN KUMAR M SHRA ]
NEW DELHI ,
JUNE 09, 2014.
1
| TEM NO 101 (PH) COURT NO. 2 SECTI ON XI A
SUPREMECOURTOF | NDI A

RECORD OF PROCEEDI NGS
G vil Appeal No(s). 3088/2004
STATE OF MEGHALAYA & ANR. Appel | ant ('s)
VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

of

(Wth appln. (s) for nodification and directions and nodification of

court’s order and office report)

W TH

C. A. No. 3089/2004

C. A No. 3090/2004

C. A No. 5835-5839/2004
C. A. No. 6155/2004



C. A No. 3830/2005
(Wth prayer for Prayer for InterimRelief and Ofice Report)

C. A No. 3831/2005
(Wth Ofice Report)

C. A No. 3832-3833/2005
(Wth prayer for Prayer for InterimRelief and Ofice Report)

C.A. No. 3518/2007

C. A No. 3519/2007
C. A. No. 3520/2007
C. A No. 4521/2007

SLP(C) No. 14278/ 2007
(Wth prayer for Prayer for InterimRelief and Ofice Report)

SLP(C) No. 15222/2007

(Wth prayer for Prayer for InterimRelief and Ofice Report)

SLP(C) No. 15291/ 2007
(Wth prayer for Prayer for InterimRelief and Ofice Report)

ORGNL. SU' T No. 1/2002
WP.(C) No. 474/2003
(Wth Ofice Report)
ORGNL. SU' T No. 3/2003

WP.(C) No. 641/2007
(Wth Ofice Report)

CONMT. PET. (C) No. 593-597/2004 In C. A No. 5835-5839/2004
(Wth Ofice Report)

WP.(C No. 233/2010

SLP(C) No. 26014/2011
(Wth Ofice Report)

C. A. No. 1513/2005

Crl.A No. 927/2012
(Wth Ofice Report)

Crl.A No. 930/2012
(Wth Ofice Report)

Crl.A No. 931/2012
(Wth Ofice Report)

Crl.A No. 932/2012
(Wth Ofice Report)

Crl.A No. 937/2012
(Wth Ofice Report)

Crl.A No. 938/2012
(Wth Ofice Report)



Crl.A No. 939/2012
(Wth Ofice Report)

Crl.A No. 940/2012
(Wth Ofice Report)

Crl.A No. 941/2012
(Wth Ofice Report)

Crl.A No. 942/2012
(Wth Ofice Report)

Crl.A No. 933/2012
(Wth Ofice Report)

Crl.A No. 936/2012
(Wth Ofice Report)

Crl. A No. 934/2012
(Wth Ofice Report)

Crl.A No. 935/2012
(Wth Ofice Report)

Crl. A No. 943/2012
(Wth Ofice Report)

Crl.A No. 944/2012
(Wth Ofice Report)

Crl. A No. 929/2012
(Wth Ofice Report)

Crl.A No. 928/2012
(Wth for Ofice Report)

Date : 09/07/2014 These appeal s/ petitions/suits were
called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE R K. AGRAVWAL
HON BLE MR JUSTI CE ARUN KUVAR M SHRA

For Appellant(s)/
Plaintiff(s)/ Dr. A M Singhvi, Sr.Adv.
Petitioner(s) M . Mahesh Agarwal, Adv.
M. Ri shi Agrawal a, Adv.
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M. Amt Bhandari, Adv.
Ms. Radhi ka Gautam Adv.
M . Abhi nav Agrawal , Adv.
M . Shashank Moni sh, Adv.
For M. E. C. Agrawal a, Adv.

MR Kapi | Sibal, Sr.Adv.
M . Mahesh Agarwal, Adv.
M. Ri shi Agrawal a, Adv.
Ms. Radhi ka Gaut am Adv.
M . Abhi nav Agrawal , Adv.



M . Shashank Moni sh, Adv.
For M. E.C. Agrawal a, Adv.

. C. A Sundaram Sr. Adv.
.Siddharth Luthra, Sr.Adv.
. Mahesh Agarwal , Adv.

. Ri shi Agrawal a, Adv.

. Radhi ka Gautam Adv.

. Abhi nav Agrawal , Adv.

. Shashank Moni sh, Adv.

r M.E. C Agrawal a, Adv.

JEIFEIEEXE

. K. Parasaran, Sr.Adv.

. Pradeep Aggarwal, Adv.
.Lal Pratap Singh, Adv.

. Unmesh Pratap Singh, Adv.
. Shobit Tiwari, Adv.

r Ms. Ruchi Kohli, Adv.

I

. Gopal Jain, Sr.Adv.

. Mahesh Agarwal , Adv.
.Ri shi Agrawal a, Adv.

. Radhi ka Gautam Adv.

. Abhi nav Agrawal , Adv.
. Shashank Mbni sh, Adv.
r M.E C Agrawal a, Adv.

JEIFEIEE

M . Naresh Kaushi k, Adv.
M . Sanj eev K. Bhardwaj, Adv.
For Ms. Lalitha Kaushi k, Adv.

. A. M Si nghvi, Sr.Adv.

. Dayan Krishnan, Sr.Adv.
. Gaut am Nar ayan, Adv.

. Mubhashir Mushtaq, Adv.
. Ni khil Nayyar, Adv.

S0

Sudhi r Chandr a
Dayan Krishnan
Gaut am Nar ayan
Ni khil Nayyar,

Sudhi r Chandr a,
Gaut am Nar ayan,

Dayan Kri shnan,
Gaut am Nar ayan,

SS5 555 5555

Gaut am Nar ayan,

==

. Sanj i b Panigrabhi,
Si ddhart ha Chowd

Vg

M

M.V.Gri, Sr.Adv.
M . Ramesh Babu, MR
Vg

. Rakesh K. Shar mm,

Petitioner-in-person

, Sr. Adv.
, Sr. Adv.
, Adv.

Adv.

Sr. Adv.
Adv.

Ni khil Nayyar, Adv.

Sr. Adv.
Adv.

Ni khil Nayyar, Adv.

Adv.

Ni khil Nayyar, Adv.

Adv.

hury , Adv.
, Adv.
Adv.

(NP)



For

Def endant ( s)

For

M . A Mari ar put ham Sr. Adv.
Ms. Aruna Mat hur, Adv.

M . Yusuf, Adv.

M. Ashok S.Pillai, Adv.

For M's Arputham Aruna & Co.

M .M P.Vinod, Adv.

M . Sanj ay R Hegde, Adv.

M . Abhi nav Mukerji, Adv.
Respondent (s)/
. K. K. Shukl a, Adv.

.V.Gri, Sr.Adv.
. Ramesh Babu, M R., Adv.

=3 =%

. S. S. Shanshery, AAG
.Varun Puni a, Adv.

. Sandeep Si ngh, Adv.
.Amt Sharnma, Adv.

. Pragati Neekhra, Adv.

. K. Radhakri shnan, Sr. Adv.
.Sunita Sharma, Adv..
r Ms. Sushma Suri, Adv.

S FEEEXE

—
o

M . Ashok Mat hur, Adv.
Ms. Shil pa Dutta, Adv.

M . A Mari ar put ham Sr. Adv.
Ms. Aruna Mat hur, Adv.
M . Yusuf, Adv.
M. Ashok S.Pillai, Adv.
M's Arputham Aruna & Co. , Advs.
. Gaut am Nar ayan, Adv.
. T. V. S. Raghavendra Sreyas, Adv.
. Mubashir Mishtaq, Adv.
. Ni khil Nayyar, Adv.
. Purni ma Bhat Kak, Adv.

.Anil Shrivastav, Adv.
.Rituraj Biswas, Adv.

. P. V. Di nesh, Adv.

.M P. Vinod, Adv.

s. MCLM & CO., Advs.

. V. G Pragasam Adv.

. Vikas Mehta, Adv.

. Y. Raj a Gopal a Rao, Adv.
. Sridhar Potaraju, Adv.

. Shreekant N. Terdal, Adv.
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. T. C. Sharma, Adv.

Pahl ad Si ngh Sharma , Adv.

, Advs.



.Ajay Pal, Adv.

. Li z Mat hew, Adv.

.Avijit Bhattacharjee, Av.
. Ani p Sacht hey, Adv.

. Dheeraj Nair, Adv.

. Braj esh Kumar, Adv.

S £ £ 2 £ F =

. Sarl a Chandra, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
C.A. Nos. 3088 & 3090 of 2004
The appeal s are disposed of with liberty to the
appel lants to question the validity or othwise of th
Rul es, 2005 before an appropriate forum

C. A Nos. 3089 & 6155 of 2004

The appeal s are di sposed of as havi ng becone
i nfructuous.

C. A Nos. 5835-5839 of 2014

The appeal s are disposed of in terms of the
si gned order.

Contenpt Petition (C Nos. 593-597 of 2004 in C.A NGs.
5835- 5839 of 2004

In view of the order passed in Gvil Appeal Nos.
5835-5839 of 2004, the contenpt petitions are di sposed

of .
8

In Rest of the matters

Li st on 10.0.7.2014 as part-heard.

[ Charanjeet Kaur ] [ Vinod Kulvi ]

Court Master Asstt. Registrar

[ Signed order is placed on the file ]



